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' The Hon’ble Mr. P. %o Kartha, Vice-Chairman (Judl,

IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

NEW DELHI

0O.A. No. 2z167/50
T.A. No. . 199

DATE OF DECISION__ 6.5,15%1
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Retitioner fpnlicant

Ms, Shefali Khanna Advocate for the:Petitioner{s):

Versus -

Tl & ey £ T 14 & .v”\. t‘“’ A
Union of India & Another Respondent

Shri M,Le Yarma

The Hon’ble Mr. 3¢ e 2hounciyal, fdministrative fNewber,

1.
2.
3.
4.

Whether Reporters of local papers may be allowed to see the Judgemen: ?
To be referred to the Reporter or not ? Y

Whether their Lordships wish to see the fair copy of the Judgement ?
Whether it needs to be circulated to other Benches of the Tribunal ? |

~—

\Judgement of the Bench delivered by Hon*h'e
Y s . . Y
Mr, P,Ks Kartha, VYigce=Chalirman )

The applicant, an Ex-Serviceman, uas comnml aoios

the Nationagl Cadet Corps wes e 6,12,1567., He lins slno:

retired from service on 31,7,1891, He has praye? .k
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as in 1985 and in case he stands selected, he should s

promoted =28 such and given all consequeniial hzne’tis
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Advocate for the Respondent(s)
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2. The respondaﬁts have produced before us the
relevant file containing the procaedingsiof the
Promotion Boards s3s a fresh case on 29,10, 1584 and

as a First Révieu case on 2.12.1985; He was found ih
an unaccepltable grade and not recommended by both the
8pards for promotion{

z, The applicant has not alleged any mala fides

on the part of the respondents, He has only a right
to be considered for promotion and this was dons in
the instant case. In the circumstances, the applicant
ic not entitlsd to the reliefs sought by him. The

application is, therefore, dismissed,
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(B.N. Dhoundiyal) u, (PeK. Kartha)

Administrative Memberi’i5i . Vice~Chairman{Judl, )



